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Mew Delhi, this the &th day of September, 1999 iﬁﬁ
Hon’ble Mr.N.Sahu, Member (Admnv)

Verd Prékash Pachauri : uu;.ﬁpplicant

(By Advocate: Shri K.K.Patel)
VErsus

Union ovandia and othsgrs . -« «REspondents

(By Advocate: Shri P.S.Mahendru)
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By Hon’ble Mr.N.Sahu.Member (Admny)

R.A.66/99 has besen filed by the respondents

in 0.4.1749/97.

e ~ Shri P.S.Mahendru,learned counsel for the
review applicants makes three submissions. He states
that the applicant was no doubt transferrad as a
Welder but there being no post of a Welder, He Was
posted as a Fitter and got two promotions in  that
line. It " is next submitted that thé applicant had
besn invited to gef his wife medically sxamined by the
Railway  Meidcal Officer and that  ths  Railway
authdrities would not agree to accept the medical
_opinion given by private medical practitioners. The
thir& submission is that since 1989, the applicant

joined as a Fitter and continued as a Fitter.

Shri K.K.Patel,learned counsel for the
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applicant in the 0.A. submits that the ordér Wass
passed on 11.9.98 and the Review fpplication was filed .

Lon 2,2K99? with ™M.A. . for condonation of delay.
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Reason given for the delay is that after the receipt
of the order, the applicant was asked to submit a copy
of the medical certificate relied upon by him. This

was not submitted and hence the delay.

q.° Shri Patel was also prepared to argue the
matter on merits. The delay in filing the R& has not
beén axplainad. If the respondents are willing' T
implement the order, they éhould have done so on the
basis of the directions in the 0a. There was na
dirsction for the.réspondents in the DA tg aexaming the
medical certificates before implementing the order.
%econdly, it is settled law that if the delay is ﬁot
explained properly, the RA being hit by limitation,
cannot be considerad on meritsn Thatl apart the
grounds raised by Shri Mahendru were alrsady there on
record  and were already considefed by the Tribunal in
passing the order. Tha R& is not a fresh medium 'fof
re~arguing the matter. afresh. Undear | the
circumstances, I don’t think there is any merit in

this RA. It is accordingly dismissed.

h
o .
\#'\aw-'d\,LJL
( N. Sahu )
Member (Admnv)

Jdinesh/




